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any amendment, the Constitu.
tion (Thirty-fourth Amend-
ment) Bill 1074, which was
Passed by the Lok Sabha at
its sitting held on the 26th
August, 1974

(ili) “In accordance with the pro-
visions of rule 111 of the
Rules of Procedures ang Con-
duct of Business in the Rajya
Sabha, I am directeg to en-
close a copy of the Payment
of Bonus (Amendment) Bill,
1874, which has been passed
by the Rajya Sabha at its
sitting held on the 27th
August, 1974.”

PAYMENT OF BONUS (AMEND-
MENT) BILL

AS PASSED BY RAJYA SABHA

SECRETARY GENERAL: Sir, I lay
on the Table of the House the Pay-
ment of Bonus (Amendment) Bill,
1974, as passed by Rajya Sabha.

——

RULES COMMITTEE
MINUTES

SHRI SEZHIYAN (Kumbakonam):
I beg 1o lay on the Table Minutes of
the sitting of the Rules Committee
held on the 21st August, 1974

——r.

1221 hre.
QUBSTION OF PRIVILEGE

Allegeg hand- of Shri Ishwar
Chandhury, M.P., Bihar Police

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): On August 6,
1974, a reference was made in the
House to a news-report published in
the ‘Nav Bharat Times' about the al-
legey handcuffing of Shri Ishwar
Chaudhury, M.P,, when he was taken
%0 a court at Patna on August 5, 1974.
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The matter wag again raised in the
House on August 14, 1974. The facts,

a8 reported by the State Government,
are a3 follows.
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Shri Chaudhury, along witp 63
other satyagrahis, was arresteg near
the Bihar Legislative Assembly on
June 10, 1974 for picketing and vio-
lation of prohibitory orders and they
were remandeq to custody in Phul-
warisharif jail, Patna. A case was
registereq in this connection under
sections 143, 188 and 341 IP.C. and
section 7 of the Criminal Law
Amendment Act 1932.

On June 17, 1074, the satyagrahis
in prisop started a relay fast pro-
claiming their objective of eradicating
corruption inside and outside the jail.

Shri Chaudhury gave a petition to
the jail authorities pointing out that
some prisoners had threatened 5 clash
with the "“satyagrahis”. According to
the Jail authorities, the other priso~
ners were angry with the satyagrahis
because they were sitting on Fast near
the gate and had allegedly used un-
dignified language towards somg visi-
tors to these prisoners. On July 2,
1874, there was a scuffle in the jail
belween two salyagrahis over some
1ssue and this developed into a bigger
clash involving other prisoners and
also the jail staff One of the satya-
grahis by name Ashwini Kumar
Chaubey received a burn injury, be-
sides gbrasions A case under sections
147/307/323, IPC has been registered
against the Jailor and some warders
in this connection on a statement
made by Shri Chaubey and ig under
investigation Departmental action i»
also being taken against the concerned
jail staff allegedly involveqd in the in-
cident

Shri Chaudhury had reported to the
Inspector General of Prisons that two
to three hours before the above inci-
dent the Assistant Jailor had given
him gsome blows in his stomach. This
allegations is being enquired into.
Shri Chaudhury had also told the
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Inspector General of Prisong that at

the time of the alleged assault by

the warders he had gone inside his
own ward and that he had not re-
ceived any injury m the incident.
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On August 5, 1974, when the pri-
soners were taken out from the jail
to go to the court Shri Ishwar Chau~
dhury, along with other satyagrahis
was hand-cuffed by the escorng
party. Thig mistake occurred since
the escorting party did not know the
identity of Shri Chaudhury ag an
MP. This mistake was detected at
the jail gate itself and the escorting
party was asked by the officiating
Jailor to immediately remove  the
handcuffs from Shri Chaudhury, Shri
Chaudhury, however, insisted on re-
maining in handcuffs on the ground
that the other satyagrahis were also
in handcuffs.

The State Government have further
reporfed that Shri Ishwar Chaudhury
wag discharged and released from
custody on August 8, 1974

On February 21, 1968, the Govern-
ment of India had issued detailed ins-
tructions to all State Governments
regarding matters connceted with
service of summons on, and arrost of,
Members of Parliament These ins-
tructions, mnter ala. referred to the
general rule that prisoners should not
be handcuffed as a matler of routine
and that the use of handcuffs should
be restricted to casecs where there are
reasonable grounds to believe that the
prisoner may use violence or attempt
to escape or where there are other
similar reasons. It was gtressed that
this rule should be particularly obser-
ved in the case of Members of Parlia~
ment. These instructions were again
referred to in another circular letter
#ent to all State Governments on
February 4, 1974. 1t is 'most unfortu-
nate that a mistake had occurred in
the compliance of instructions in this
case, The attention of all State
Governmenis hag once again heen
drawn tp all the standing instructions
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issued in thic regard and they have
been advised strictly to avoid such
mistakes,

SHRI JYOTIRMOY BOSU (Dia~
mond Harbour): Mr. Speaker, Sir, this
is nothing but repression by the police
force. 1 have written to you about
this. I now want to make a submis-
sion because this statement is full of
concoction and untruth, (Interrup-
tions) I have written to you.
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SHRI JYOTIRMOY BOSU. So, ) i
want to make a submussion. Thus in-

cident took place on 2nd July, 1974
To-day 18 30th August, 1974. 1 had
already written no lesg than three

istters to you asking for the state-
ment of the Home Minster

MR. SPEAKER Everyday you are
writing letters

SHR1 JYOTIRMOY BOSU: 1 aay.
drst of all, that this 18 a concocted
statement. On page 1 of the state-
ment, he says:
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‘On July 2, 1974, there was a
scuffle in the jail between two sat-
yagrahis over some ussue and this
developed 1nto a bigger clash in-
volving .... . How can this clash

be developed nto a bigger clash,
we do not know.
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MR SPEAKER- May I request you
to please sit down?

SIIRI JYOTIRMOY BOSU. When-
ever 1 speak, you get uritated,

MR SPEAKER: You are very ag-
gressive 1 have been toleraung it. 1
will not tolerate 1t un  future., You

speak whatever you lLke but do not
address me like that,

SHR] JYOTIRMOY BOSU. Su, if
you luok into the records it 1s a mat-
ter which I had first rawed on August
5 Since that day I have written four
letters to expuedite the matter and the
Home Minister had been sitting uver
1t 1 wiote again today 1 am very
seriously concerned gbout 1t.  Sir, af
vou look .t the statement you will
find 11 ~tated that ‘a bigger clash
took place as a result of which one
of the satyagrahis by name Ashwini

Kumar Chaubey recened a burn
injury’

Sir, when g clash takes place how
can g man get burp wmjury I want
the Home Minister to clanfy it. Se-
condly how 1s it that the Assistant

Jailor had gmven hrm some blows in
his stomach”

MR SPEAKER You are going into
the merits of the statement

SHRI JYOTIRMOY BOSU. The
Home Ministry 1s trying to hookwink
the 1szsuc  The Assistant Jailor gave
him blowg without also knowing that
Mr. Chaudhury was an MP He also
handeuffed hmm without knowing that
he was an MP I want a categorical
assurance and information as to whe-
ther the persons involved in this have
been suspended or not. They should

be suspended at once and a  probe
made



SHRI VASANT SATHE (Akola):
Sir, this is a matter which is really
very sericug and let us not now waste
time on angry exchanges and side-
frack the issue as Mr. Jyotirmoy Bosu
is trying to do. We are all agreed on
this side that thig ig a matter fit for
being referred to the Privileges Com-
mittee and we support whole-hear-
tedly that this matter be referred to
the Privileges Committee without fur-
ther delay,

MR. SPEAKER: If both sides want
it then, I think, there is consensus in
the House, With the consensus of the
House it should be referred to the
Privileges Committee.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K, RAGHU
RAMAIAH): I entirely agree that this
is a very grave matter 1n which there
should be no party consideration.

This may be referred to the Privi-
leges Committee.

MR. SPEAKER; I am sending it to
the Privileges Committee, It is al-
ready over. It is already decided.

SHRI H. N. MUKERJEE: 1 am ma-
king a submission, namely, as Mr.
Vajpayee has said very rightly, not
only our Memberg of Parhament have
been hand-cuffed. Only the other
day, I brought up before the House
the case of the editor of a weekly
called Desha Brati produced before
the court hand-cuffeq and some
Andhra journalists produced before
the court hand-cuffed. The Govern-
ment has got circulated an order that
normally, unless there are come very
special cireumstances, persong should
not be hand-cuffed. This is a ‘matter
which has agitated everybody and he
suggested that some ways and means
should be found to put pressure on
the Government to stop this practice.
1 hope you would give some indication
of the mind of the House.

MR. SPEAKER: As far as Mem-
bers of Parliament are concerned, I
have given my indication on the very

first day. I gave my views on that, I
very much hope that the Privileges
Committee wil]l take all aspects of this
question into conaideration.

I will be conveying your views to
the Home Minister. My personal view
is, those days have gone when hand-
cuffs were used. Aboui Members of
Parliament, the position is very clear,
You will examine this in all aspeets,
not only in regard to this particular
case, go ag also to lay down certain
procedures for future guidance. As
far as others are concerned, it is very
much hopeg that the views that are
conveyed by you will be considered
and gome decision taken so that all
respectable citizens who are voluntary
satyagrahis or who occupy good posi-
tions in public life or who are good
journalists, jurists, doctors, writers or
educationists are treated well.

Don't introduce your own meaning
to it. I have given a broad outline.
They will consider it I will convey
it to the Home Minister.

1238 hrs,

BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K RAGHUD
RAMAIAH): With your permission,
Sir, I rise to announce that Govern-
ment Business in this House during
the week commencing 2nd Septembez,
1974, will consist of:—

(1) Consideration of any item of
Government Business carried
over from the Order Paper
of Saturday, the 31st August,
1874.

(2) Consideration and passing of
the Interest Tax Bill, 1874

(3) Discussion op the Resolution
seeking continuance of Pre-
sident's Rule in Gujarat,

(4) Consideration and passing of
the Untouchability (Offen-



